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On the date of the conclusion of hearing in the batch of Special Leave
Petitions this Court passed an order allow ng the interlocutory applications for
perm ssion to file special |eave petitions and for condonation of delay in all the
matters. However, on an exam nation of the file inthis particular case, it is noticed
that this case stands on a different footing and the perm ssion need not be granted.
We, therefore, recall the order passed on 12.12.2001 in relation to SLPNo.

23009/ 2001 [arising out of SLP/ 2001 (CC 7192/2001)]. Accordingly, the
followi ng order is passed herein :

Perm ssion to file SLP is refused to the petitioners because they are
guestioning the judgnent in relation to the appointnents to the posts of teachers in
Zila Parishad, whereas petitioners applied for and participated.in the selection for
the posts of Gram Sewaks. |In fact, as far as G am Sewaks are concerned, there is a
separate judgnment of the High Court in S.B. Wit Petition No. 6256 of 1999
whi ch has been referred to by the petitioners thenselves inthe |ist of dates and
synopsis. The SLPs/ Appeals filed agai nst the said judgnment by sone ot her
appoi nt ees have been di sposed of today. There need not be separate adjudication
in this SLP. Thus viewed fromany angle, the application for pernission to file
SLP cannot be granted. The |I.As are dism ssed.




